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Learned advocate Mr. R.V. Deshmukh for the spplicant
and Mr. J.D. Ajmera for the respondents present. Admitted-
ly, the petitioner has implemented the transfer order
and joined at Bombay where he has been transferred from
Ahmedabad. Mr. Deshmukh states that because at Annexure
A-4 there are representations on compationate ground for
retaining the petitioner at Ahmedabad and because there
is still vacancy at Ahmedaked, we should intervene and
give him relief by cancelling the transfer order from

Ahmedabad to Bombay.

After implgmentation of transfer order, no cause
survives. The respondent will no doubt give such consi-
deﬁétion on compationate ground as it dese:vgf}ﬁumatter
beinéToMAadministration within the scope of authori ty.

With this observation, the petition is summarily rejected.
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